PARLIAMENT ARY D

Gozatiet & .qus‘\. Gl
Padiamsr t L oriy L wNing
o NO. S gies ]

Block 'G'
" ACG. No..mc-lm--—--

M.-..zas..u 22,

(Part TI—Proceedings other than Questions and Answers)
OFFICIAL REPORT

1571
HOUSE OF THE PEOPLE
Monday, 9th Mavrch, 1953

The House met at Two of the Clock
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

2-42 P.M.
ARREST OF THREE MEMBERS

Mr. Deputy-Speaker: I have to in-
form the House that I have received
the following communication from the

District Magistrate, Delhi:

“District Magistrate’s House,
Delhi.

March 6, 1953.

Dear Mr. Speaker,

I have to inform you that I have
found it my duty to arrest the follow-
ing Members of the House of the
People under section 188 I1P.C. for
deliberate defiance of my order
banning meetings and processions,
passed under section 6 of the Punjab
Security of State Act 1951, as ~xtend-
ed to Delhi State. These gentlemen
were taken into custody this evening
at about 6-45 p.M. and have been lodged
in the District Jail, Delhi.

(1) Shri S. P. Mookerjee, M.P.
(2) Shri N. C. Chatterji, M.P.
(3) Shri Nand Lal Sharma, M.P.

Yours sincerely,
Sd./- Satish Chandra,
District Magistrate,
Delhi.”

Shri 8. 8. More (Sholapur): What is
the date of the communication?

1§72

Mr. Deputy-Speaker; 6th March
1953, the very day of the arrest. I have
also received the following lefter from
Dr. S. P. Mookerjee. Shri N. C. Chat-
teriee and Shri Nand Lal Sharma:

“District Jail,
Delhi,
The 8th March, 1953.

To
The Speaker,
The House of the People,

Dear Sir,

We, three Members of the House of
the People, feel it our duty to inrform
you and the House as to why we can-
not attend Parliament now in session.

We have been illegally and uncon-
stitutionally detained in this jail in
violation of the mandatory provisions
?fdarticle 22 of the Constitution of
ndia.

We were arrested at Delhi on the
6th instant at about 6-30 p.m. and
have since been detained in custody.
Yet we have not been produced hefore
any Magistrate in contravention of
article 22, although more than 24 hours
have expired since our arrest.

We are amazed to read a report in
some newspapers supplied to us by
the jail authorities. That report alleges
that we were produced before a Magis-
trate on Friday last who remanded us
to judicial custody for four days.

This statement is absolutely un-
founded. “We were not produced before
any Magistrate after our arrest nor
any order of remand was applied for
by the Police or made or pronounced
by any Magistrate in our presence.

Yours truly,

Sd. Syama Prasad Mookerijee,
Sd. N. C. Chatterjee,
Sd. Nand Lal Sharma.”



1573 Motions for Adjournment 9 MARCH 1933 Motions for Adjournment 1574

[Mr, Deputy-Speaker]

1 have received notice of the follow-
ir‘:)g) adjournment motion.,  (Interrup-
tion). )

Shri V. G. Deshpande (Guna): This
involves- a privilege of the Members
of this House. Against the provisions
of the Constitution, they have been 1_!-
legally detained in custody, and that is
why they cannot attend the House. I
therefore request that the Chair may
kindly direct the Privileges Committee
to take up this matter.

Mr. Deputy-Speaker: If any bon.
Member who thinks that it is a breach
of privilege raises the matter in the
proper manner as provided for by the
rules, I will consider the same. .

MOTIONS FOR ADJOURNMENT
FIRING ON REFUGEES AT YOLE Camp

Mr. Deputy-Speaker: I have received
notice of the following motion for ad-
journment from Shri Hiren Mukerjee,
namely, to discuss the situation arising
out of the police firing on refugees at
the Yole Camp, Dharmasala, Xangra
district, Punjab (India), which result-
ed in the death of eight persons and

serious injuries to twenty-two persons. ..

May I know from the hon. Minister
what the situation is?

The Minister of Rehabilitation (Shri
A. P. Jain): On the 3rd instant, the
Joint Secretary of my Ministry, accoin-
panied by the Additional Secretary of
the Food and  Agriculture Ministry
went to the Yole Camp to work out
a sckeme for the rehabilitation ol the
refugees living there. They received
seven deputations of the refugees who
were proposed to be settled in differ-
ent places. It is incorrect to s2y that
these officers refused to receive any
deputation. When the last deputa-
tion came, it consisted of some agri-
culturists, who insisted that they
were not prepared to go and settle in
Jammu, but on the other hand they
would settle only in some part of India
like PEPSU or the Uttar Fradesh.
There is no land available for settle-
ment of agriculturists in eithgr nf these
provinces or in any other place. They
were therefore told that land was
pvailable in Jammu and they must
settle there. They refused to do it,
whereupon they were informed that
those of them who refused t, go and
settle will no longer be kept on doles.
When these officers came ocut, ahbout
a thousand displaced persong gathered
round the jeep, did some injury to
the jeep and also assaulted some of

the persops sitting in or near the
jeep. These offiers could come out
of the crowd, and they informed the
Deputy Commissioner about the ineci-
dent. A proper report was also lodged
in the Police Station. Police investi-
gations were started, and the Police
arrestedi one person on the 5th instant.
That person was taken to the Police
Station. which is situated at some dis-
tance from the Yole Camp. A mob
consisting of about 4000 strong sur-
rounded the Police Station and some
firearm was used, by which the Deputy
Superintendent of Police and a Iead
Constable were injured. Thereafter,
perhaps previously as well, there was
plenty of stone-throwing, with the re-
sult that eight other policemen also
received injuries. Then fire was open-
ed by the police and three persons were
killed on the spot and ten persong were
injured. These ten persons were taken
to .the hospital where subsequently two
of them died. The Deputy Superinten-
dent of Police also succumbed to his
injuries. Thus, there have been alto-
gether six deaths—one of the Deputy
Superintendent of Police and five of the
displaced persons.

It will be seen that the matter is
purely one of law and order. The State
Government has dlready ordered a ma-
gisterial enquiry which 1§ being held.
Important officials of the State Gov-
ernment have visited the place and
everything is being done to look into
the matter. I submit that so far as
Parliament is concerned. the adjourn-
ment motion is out of order, because
law and order is a State subject.

Shri H. N, Mukerjee (Calcutta North-
East) rose—

Mr. Deputy-Speaker: I have seen the
explanatory memorandum sufficiently.

Shri H. N. Mukerjee: May I submit
a fe¥wwoints which arise out of the
statement made by the hon. Minister?

The hon. Minister has admitted that
the Central Government officergs who
went to this particular refugee camp
had made certain suggestions regard-
ing the rehabilitation of the refugees
concerned. From the side of the refu-
gees we get reports that those sugges-
tions were not thrown over board by
the refugees just like that. They me-
rely said that they do not wan‘ tn be
sent back to a dangerous area in Jam-

. mu very near the frontier of Pakistan,

but were willing to be rehabilitated in
other areas of Jammu. Anyhow the
matter is under dispute. Since the
whole incident arose-out of the action





